—rg IN THE CENTRAL ADMINISTRATIVE TRIBUN«-\L
T | ' FPRINCIFAL BENCH, NEW DELHI.

} . Begn.Nos. OA 1941/89 1989/89 ate of decisionz é.ll.l99l.
| - : OA 1990/89, OA 1891/89\ "
0‘\ 1992/89 & OA 1993/89 o
(1) ..0A 1041/89 L S T AR
I Shri Shiv Prakash TyagJ. 8. Or.hers .épplicants e

~Gentral Building Research . eoRespondents
- Institute (CBRI) & Council of
- -Scientific & Industnal o ’

‘Research (CSIR) .

> (2) . .0A 1989[89

~Shri Ashmni Kumar Mlshra & Others .Apphcants :
_Vs.
_ C.B.R.I.8 Another - Respondents-

I oA 19%0/89

'Shri Om Prakash & Others Applicants
© Vse.
“ ~CeBeR. I.A&' Another o .FiéSpoﬁde’nfs‘

. (4) . m 1991[&32

Shri Mam Chand Aggarwal T Applicant

C.BA.I. Amther . . JHespondents

- Shn Rémesh Chand A “esApplicants

;Vs .

| C.BCROI.& Amther ‘ -_ : OOResi)ondents :




. Shri.Sanjay. Kumax

hi..oKeé

-.,r{hetner'Reporters of. locall,_v
%o see the judgﬂ‘ent? Yas

i fVJ.ce Chairman(J))

peOUSQ

posts and regular pay scales.

question

| :..,__‘_,q-appointing on: contraCt bas;.s those who quote the lowest
rates.' As conmon questions of fact and hl are 1nvolved,

1t is proposed to drspose them of in a common Judgment. o

SHA SAVARA, Anmmsmnnvs MEMEER <
;".pe_rs may be allowed

‘ro be referred to the Reporters or no

" (of the Bench delivered by Hon'ble Mr. P.K. Ka.r{h'a. ;

coupounder. LD:. carpenterl
They are claiming regu&arisation :m their reSpective

They have also called in L

the practice of invitmg quotations/tenders and

t?'}w
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o~ 2, ~ There are 17 applicdants in GA 1941/89; 31“

| 0A11985/89; 5 4n OA 19%0/8; “snd 1 sach 1n o 1991,

- 1992 and l993/l989° The applic:mts in OA .1.94.1./89 belong

"t A

to the above mentioned categories. . The applicants in )

oA __,:1989/89 belo:n S to -

| h °at°9°ry o .Juniorvl.aboratory-

’ .'.-.the category of helper/peon. Applicant in OA 1991/89

'-'-belongs to the category of carpenter. Applicant in '4‘f S

) , 04. il992/89 belongs to the categor_“

compmnder.

st 3‘.3,;;<_App1.1cant in’ 0A' l993/89 belong to the category of wc.

~._.;.~.¢;The period of service rendered by them in the CH&I has been L

mentioned in these applicationse Broadly speaking, the

-pOSition is as follows

____p eriod -i;'.':. RTINS R“emva rks "

"‘:.5-;_‘_1980-1988 _ with breaks
- 1981=1984 . o ., - =do= RO
19831988 v-do- S

.o‘:la\“ofﬂtechnology for an integrated approach to inprove Rural

Housing and Envuonmnt ";It; aISO takes @ Plﬁnning, Design
andrConstruction of Housing in Urban Areas for Improved
Environment and Economy apart f rom Spice Planning. Machine$

B poundation, Corrosmn of Matenals. Strengthenmg of

.rDamaged Structures, Fir’:'“g' & Environmental consideration of
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f fg.au1ld1ngs Nith reference to Fertiliser Industries.(,h\

)

?>Re5p0ndent No.l is also instrumental in setting up

';eAIChltecture and Physical Plannlng includlng Plannlng

’T*?'materxal, expenses on labour and other overhead expenses.-:

.s;;?EsSponoent No l not only handles consultancy servzces through

.-Besearch & Development Section but also undertakes sponsored

2 proJects for purposes of constructzon etc. In the year 1987
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: Sponsored projects and it earned a profit of Bs.150° lakhs.-

i
3
{

P R ,_.
, In Ehutan the construction technique evolved by Iespondent

No.l, was Successfully adopted through Royal lnsurance_- ' i}

Corporation. Bhutan. The construction work of large number of] é

buildings was undertaken and respondent No.l made profits of '

- 15% of the total cost in that progect.

o 4.' | The applicants have stated that the nature of

work performed by the ‘workers 1ncluding the applicants has

) been as employees/servants. To carry on its activities
respondent No l requires the services'of‘employees as
‘Draftsman Clerk Helpers, Peons; Carpenters, Tracers,h
st. Asstts.. Technicians Masons Electriciansy Muchanlcs,
Drivers etcs.hecause there)is”a‘reoular'building

construction activrty undertaken by respondent NOolo

A5. | -'u None of the applrcants can be termed as’

1ndependent contractor as is evident from the nature of
‘4 service rendered by them and other attendant circumstances.
The applicants act under the direct control and superv1sion

gsﬁza:*fdv - -qzynth
' : of reSpondent No.l., They are bomd to confomr__l 1}1: the

"orders grven to them from time to time in the course of their;é
lmorho.'None of themlis like}an independentdcontractor‘who
imay.beentirelv independent of'any control or interference
} or who”may merely undertake to produce a speCified result
| employinc his own means tolproduce that result. To a |

- ‘Draftsman or tracer,vthe entire material is provided bv
; respondent No l. The applicants and other similarly |

employed persons are required to attend at the place of




,i:fgzqueff_gv~.f;-f

kee 1egularly at the

work of respondent No e 1 at Roor o

-'-;,ﬁ:-:;;spe clfied ..ime oz, duty hours between 8. 45 Al to 5.308H -

The attendance record is

r.\:wrth 45 minutes lunch break.

with regard-

1s of respondent No.l not only

to be performed by each one of them

. manner m which"‘the concerned applicant”u :

Tracer or a

At make out drawings on tbe speczf:.cat:.ons

iiven by the superior officials. Ihe derks N

ous types ; of clerlc al

«g,i:are requlred to, undertake vari

"e_lpers or .Reons, take up the normal work of

sch ef Dak, dlstnbutlon of dak, ta'cmg the frles from‘?:f:

ther, type of work as :.s ji" |

o’ne"*table to

n ther;*and g a

any Specified type even

applicants is not restncted to

a work award

this may be mentioned in the so-calle

: «.f';"tho ugh

':.-::document. j,f,{h‘fey, -a-r,-e re qulred to do all such work as may be _'

By s ds sig ned f rom t me t.o time ..

oL REIrING gl it Accordmg to the reSpondents. the applrcants were

engaged on contractual basis to do the Spec1f1ed job/work

nhich had arlsen due to the project(s) undertaken Gﬂ by the




&

"TJF”qfapplicantSﬁare not the employees of *he respondentso

Ai:breSPOndent No T which are not~8ﬁ¥ ‘part onLegular
.'“ﬁhfunctlonsof the reSpondent No 1 -bat are: Sponsored

4 'me;projects and funded by thé'dﬂtside agencies. The3

éTfRather 'theY are’ engaged on contract basisyto'do thei,;,;'ﬂ
“”spedlfled’work and are’ paid on’ the basis of‘amnunt df—

:Hj;work done; ‘For gettlng the sald W°Ik done the
-wrespondent{NO I invited the tenders. Most of thd e
:3'aPP11caﬁts submitted their‘tenders puxsuant’to the sald |
}“:NIT and on that ‘basis, the applicantswere awarded the |
’giwork which “hid axlsen from" tzme to timeov Ihe particulax

" -‘;'amount cf work in"a particular duration is awarded to o =

Mjfthe ? applzcants, who “after: completing the work. Smeit

" Lthe said bills. The applicauts are thus not employees of

*%fno 1elatlonship of master and serVant<between the partles.'}f:
- CBRI recruxts euployees on regular basis agaznst the -
'sanctioned strength dependlng on the quuixement of the

ﬂ«staff for such activzties. Apart from these activ1t1es onp)'

ol the

their blllS as contractor and are paid accordlng to B




0 ugutar bests, the GERL also wndertakes sponsored

'f%‘fprojects for doing research in Spec1fied frelds as

-x'iiifsponsored bY the outside agencres._ 1t and uhen respondent

mated and ,

No.l undertakes such projects. its cost is esti

informed t04Sponsoring agency.:§The saidrproject is to

only for the purpOSe andfduration foriwhic A

_,?undertaken. In estimatrng the cost of'project for

intrmatrng the same to the Sponsoring agency. c05t of ;;_.fzg

?gof the project 1s also taken %nto consideration.',ta%
?f;ﬁccordingly. ‘on the basis of these estimates. the sanction
ShLES - ;5,15 grven to carrybut the work on contract as per the

“*“T;requirements of the project(S)o If the work is. glven to,'

'”fa person'.n.contr t as. in the instant case. it is only -

Jgagarnst that partrcular project and_not_against the

xm andéntire work requrrement. generally tenders are .
.jyxfslssued and on ‘the! boSiS of q00t3t1°“5 received the work_'
'*is awarded. Once the project comes to its end and/or |
fffffreoulrement of work is accompllshed by.th; °°“tra°t°r' the

( “fﬁfcontract ceases to exlst.l As and when there 1s aoaln.”

o Lt need of gettmg some chified “"r“/ 5°b in that project

}'f'j.»regular B&D actrvrty of cmx. Sznce the project iS of

e . -
vttt T st anime -~ v N e
e e o evioe ey gttt ot
e i e N o Ay e - s v

xS g et
ey
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;-‘%ﬁfg;zand/or other project done, the work may be assigned to the.-':




s - o | .iLéti'
. = | - 9 - Lo : < ,
- period of that contract. This is exactly the position

B of applicants who were' given the work on. contract against

sponsored projects which is outside the main/regular

:”“”iactiv1ty'“f1CBRI ‘and’ not a part of main/regular asggfieyftff»zi

uwﬁean actiVities.-

"7f JM.Oh 29 9 1989, the Tribunal passed an interim

-.:-order directing the re5pondents to maintain status quo as_ .
’“aregards tbe continuance of the applicants 1n their'

nﬁﬁﬁffparties, the Tribunal modified the. interim orders to the -
.ifeffect that the res pondents shall consrder appointing the
- applicants_in any of the ongoing progects as e flI‘St
. preference to any other persons including their juniors.
o ; lThey were also’ restrained from retaining any juniors.in.any.i}é

'méof the Projects after the expiry of their perlod Of

| engagement. ‘The learned counsel for the applicants had

o stated that 1n some cases, the applicants had been

dggé.payment.upto the end of the contractual~period.‘@fhe}":
'iTribunal observed that this was a point which had to be
gm?rconsidered along with the main application at the time Of
ftﬁfinal hearingo S | . | | | '. “
:A>e§;3:fi - The applicants filed MP 2839/89 praying for
;”aPPOLntment of a commission for the purpose of v1siting

o Roorkee and examining the records of CBR;. recording o



with reference%to their 1n1t1al date of engagement/

-

"’ap@dd’imment._ By order dated 12.10 1990,. the Tribunal

Order dated 5,17,1988 in Writ Petition (Clvil)
N0=53l/88 in Kamlesthapoor and Others Vs, g
Union of India; - 1990.(12) ATC 757- 1990(13) S

ATC‘ 478, R g

fo DaanEll F .).988(3) SLJ 175- Jr- 1991(3) 525; .I.989(2)SLJ
-  658(CAT); '1990( 12) ATG 625; 1990(13) ATG 142

JT 1990(3) sC 374 1.986(4) SLY 917(CAT). .

1987(2) su 394(car) -




94,

'i-.ll -

- respondents stated such of those applicants who could

A:be retained for work in connection w;th the ongoing

pmjects; have been retalned by cam and that the S

ML RE PN

have not been retained w1ll be gdvon "f;fdnﬁ

employmen dependlng on-the avallahdlity of work.- The

le rned counselufor the applicants submitted that the work

ﬂ:is of

”;pe_rennial nature and w1th the complet:.on of some;_ N

:;:prejects other projects are taken on hand by CBRI._A“

2.relied upon the folloving ozder passed by the Supreme -

| ni”Court on 5.12 1988 1n Kamlesh gapoor and Others VS._'r

.': ‘,, o

A.Union of Indla & Others

: Ne have heard the petlulon. The petltioners. .
oo ESRac L b };;vq;ware Working:as césual workersizin National
T . - Scientific Documentation Centre which is . o
. a./unit .of CSIR for. 8_.number. of .years, Their )
=‘comp1aint is that their ‘Services have not =~
- . o been regularised even though they have put in
mrr e v e s sufficiently long' number of -yéars of .service. - §
I “Hdving regard to the facts and circumstances - §
-of -this case we issue a.diregtion. to Indian.:
f "fNatxonal ‘Scientific Documentation Centre and
.., “CSIR to :prepare a scheme for the absorption
o0 - ofall persons who: are working:on casual
" . basis for more than one year. '
. absorb such. of 'those. person
heme as' regulsr ‘employ ;
josts held by them, he sche'
prepared-within one: ye. o
is” prepared and the . question of absorption is
;. settled, the services of the casual wozkers -
- shall-not be terminated and they shall be paid
- -with: effect from 1,12,1988 the minimum salary
- payabléi toa- regilar employee in a comparable -
' post on. monthly basis subject. to the condltzon
.~ that the petitioners work for the same: number -
- - -ofdays as: régular:employees,  The quastlon |}
T phéther & writ can be issued to CSIR is however §
~.- . left opens. .The. patltion is dlsposed of g
: :accordlngly' oL _ .

,».!\ “ .

{"ié,x‘;ﬁii As agalnst the aboVE,rthe learned counsel for



'The,lnstitute se ,up‘ by Statute is intended
' -ese‘arch i cont inuous way to -
: 1:knowle ge.. .Under
ute 15" an: a F

twwtbough the"’?Chaizjma theteof’is no '::other than
“the Union Minister of ‘Health, It is-true that
sthe Institute is ‘entrusted from time to time -
projectsi by thé World Health
' ndian Council, of Medical
the! go"epmeht semi-government .
4§ @ prop ate that the Scheme '
should be evolved& t
with®the:Health: Ministry and the Indian COUDCJ.l
£:Medical-Research’ so that-a team of researchers
is< built “upito* eét the: -general requirements of
résearcheii It is quitéipossible that certain .
project" would requir “Specialised hands and on
sich occasions a special tesm could be ‘set- upbn
casual ‘basis” ‘by dramng-" he: "’competent ‘hands from
,dlfferent instltutions for a“period but to keep
' rch_if ‘a team of
: up. it would ‘be - converuel
& for purposes. of ‘discipline .
lsoifor:efficiency.. The Heoltn
) ¥ .ponso-r-@continuou '~f‘;reseanch .
5 ediicinegéand health and

o Pm 1 , . :
,}updat:.ng relévant: medical rinformation and :
nowledge. apart ‘from building up a scientific

one -and-temper: ‘for -gefieral circulation. .

nt ricommendthat thevInstitute irnitiates serious

it action in'thisiregard without delay and we suggesty
that the Ministry of Health and the Indian COunc '
ofﬁMedicar.Hesearch collnborate with the - ‘




yo ‘Health eppears . to have taken some action and particulars

cvr . -9b)ectdon to. a core. cadre of. researchers bein? ¥q¥ea§eg£) N
YE e “for short) -

.+ coordination:isimad

..~ Institutes where reseafch:is carried on.tie up their
.. operstions more.useful work can be done “and simultaneously
- “the researchers would have better terms of employment, .

RO DA T, ey,
Lo DY
3, - 6 ® o

wfgz;re$gaxeh‘gé;rieggon_ Y the manufacturers themselves,
- A scheme. could be:evo

..o patients.

)

- 13 -

3¢ Fursuant to oﬁr observations the Ministry of

‘relating théreto havée been placed before us. On that
occasion we indicated that those who have put in 15 years
éfﬁ0frréééardh?work'should:immediétélyﬁbegregularised and a
..core cadre could be.built up. The Health Ministry has no-

" "The’ Indian:Couneil of Medical Research®(*ICMR .
+8:actually the orgsnisation set up for the research. ..
Ut@@sgsja@dﬁa§;%migéxhe:gthe&Uﬂidnﬂ@ﬁﬁzndiafinithei”]fn<;.
elgvéntgminisiryﬁméetsﬁittexpenditureiqn~research,by‘"“‘
undings: The: Court
novhow: but. “we “are:

thesvlewithat if-:3ppropriate =

All'the Institutes where research’is carried on may not
< be at the national capitale What is necessary is the ..

he .various research/projects well in advance and receive
‘offers of projects.from organisstions like dorld .
Health Organisation.ox other bodies, .~ . . =

: e N_@ﬁé?é&ﬁﬁiaéiaiiogﬁhasVbéeh‘giVen s to Whyv .
. the drug manufacturers-in:India who have engaged theiise lves
;N8 very lucrative trade should alsofpa:ticipate in.

"

; specialised in their fields is bound to be bettexr than

ved by which established drug

s manufa¢turersgcguld;be;rEquized_tQ.participate in such
'%anrogrammEStbyﬁsuppqxtih'Lpaxticular research projects -
::which .the. monitoring. body .could allot. Continuing e
. research not only keeps-up.the level of -knowledge but also
- he;psitheggnhgagementgoiuefficiency of treatment of -

T;3§Qi$gasg§ggnd§1 he matter of -proving relief to the

mani.seriously presses before us.

;5 eﬁk

two-or-three; years:thev.could = as in other Government
service = be'n de:permanent ‘and given guarantees of
service, . vhgnﬁWQ;gayéﬁgurﬁfinal“dec151ongingWrit‘.
Petition No:999/1988 we. hat ,
ermznent ic adr of .the type Mr, Venkatarameni argues . .. -
Ulo:In fack project-wise reseaich helps to .generate -
‘.,e,tér*Qfﬁgéien_,athénEQédérisedjréSééfchtorganisation.W]f;;
»w4aneéserWicajguananteésaaregprbvidedﬁand'seCurity of

;Perhaps slows down, :We had; therefore, thought that those
;}whogbad;put;inthng:period;of,réSearch work should only

+be provided security:so.that- in the later pert of their

. service life, they may not be put to inconvenience,

be a core cadre, perhaps, it can quickly be set 'up and such
of the researchers who have put in a more or less '
continued period of work eould be brought dnto the cadre
at the first instance on reguler basis. The Committee
which the Union of India hes perhaps to set up may look

* into this matter thoroughly and give shape to the idea we

. have conveyed by our judgment, _

merggnbgipfyaggmail.monitoring}unithwhibh“would?finaliSQ -

;}héd;nbjint§htidd?bftcreatihg.ﬂ7,1“::

~. gervice ‘isuavaileble, the flow of inspiration from within . |

Sy , s;n;fﬂéthéiefHAEQBjébfiéh‘to-cofe cadre beihé'buiit up
- .--énd if the Health Ministry.is of the view that there should

does:not have/the:.adequate technical = |E

snd the Health Ministry, ICMR and the  |f

zeseaxch programmes. .Quality of work in research institutes [

that the ‘xresearchers ;should-have some scheme where within §




%Q/ .. | -‘ i4 -

7. . .The Patel Chest Instztute seems to be more _
or less a permanent feature and researchers therein |
, may be continued against the programmes available. !
... .The funding of course has io be ultimately . done by the
’ “*”“1"*Health~M1nzstr'“and +thesmenner ;0f -funding may be
~ .detemmined by it. The- ‘researchers who have worked
isz-in-the:All:India Institute of Medical Sciences should
be: continued upon ‘availability of ‘its’ programmes but -
those who' have put in longer periods may. be ‘absorbed -
;*1n available vacancies.' We 2re:aware 0of the'stand taken ..
' t.-resear ay ‘be; treated. as-in service
'”cur for absoxption-.“,A 2

_ “adjourn thes atterS*bymtwo’months to
ireceive: g 'comprehénsive’ response: from ‘the Union :
sGovernment in the Health. Mlnlstry so that we would have
the. opportunzty ‘of examining the comprehens1ve scheme

"'a}gand then make a final order.’vf 2

4410, 1991;

s wort observing that there is no

e allegation~by fhewreSpondents that the conduct and

.\'.'I:"..'-‘.,: -_‘

“’f’rmance of the appllcants 1n their respectzve posts

e Waiznot upto the maxk._ They have worked in the various

'-\g

'progects of CBBI which has m&tlfarlous activxty.

i'-" 3.

: ';-nfﬁ_The proJect work of c B.R I. is. almost continuous.

So far as the con ti UQnthunits of CSIR are-

: 'concerned. the Full Bench hes obserVed that the

fvdeterminatlon of the question as to whether or net.
teampartlcular uﬁgt is an 1ndustryvshall have to bel
 determined in the llght of the tests laid ‘down by the
~Supreme Court 1n Bangalore Water Supply Sewerage Vs..

A Eajdppa. l978(2) SoC 213, ‘Since there are di fferent |




hiiifbe decxded by the Bench concerned on the ba51s of the‘:>

_gfrelevant material and date.'ff 5{:1>ﬁ1ﬁ-

The relie' so"h' by the applicants are for

'jf_eregularisati°n of fheir services'on completion of 240 days
U of serv1ce, for granting them pay'SCales on, par wzth -
| ":ix‘.te.g‘ular employees and for restraining the reSpondents
ihi;;from termznating their services. Th0ugh they. have
;tireferred to the protect1on under”the Industria1

'Disputes Act 1947 in the grounds set out in the

ﬁf:appllcations,_no rgliefrhas been sought in terms of the

 .f;‘sa1d enactment. They havegalso alleged V1olat10n of

nstitution. Ih'our“

o, disposing °f the Fresentf?'

3“ecessary to consider the

*n{applications,
_-cuestlon whether or not the C B.R I. is an '1ndaatry'
3and the applicants are 'workmen' w;thln the meaning x

- _.,’of the Industnal DiSputes Act, 1947. We are

»_ principally concerned with the constltutlonal mandate




‘t- %ﬂﬂii_:‘f ;f{. i.;tr ;:xsé;,;P -.:., V,;" '”‘~1 o N ;gi

: enshrined in Articles 14 and 16 of the Constitution\\
VT Pl 5 ~

and its alleged 1nfrection by the reSpondents in: the

NSRS
ET N “ oy S LA S SR S 2

instant case.-e'f?ﬁ'

to the fact that the nature of the activity of the

|
- 3
FCBRI and the nature of the work done by the apPlicants ' '
: ' l

The existing practice cannot be said to be fair and just.f}ﬂj

There 15 an element of discrimination in the matter of

WL EEY. T peipétrated BV/ -
: this has been;[ for some yedrs by now.v'

appropriate'to the factual situation before us.' The o

'researchers of the I’MR with which that case dealt

w:Lth cennot be treated on par with the low paid enployees.

such as those before us._ The applicants are comparable

R 4to the category of supporting staff in a research

. R establishment dealing with ongoing projectS. They have

3

.- K




by now galned adequate experience in the tasks assrgned

Y, to them. As a del employer, the CBRI is bound to make>
a. realistic appralsal of thelr requ1rements of such

- supportlng staff to assist in the conduct‘;f their

- ';4

. dlrectlons,-

_Je hold that the practice of inv1ting quotations/

(1rclud1ng the appllcants), who are worklng or have worked
atif on. casual or conhractual basis with the CERI ‘or more than
240 days 1n a year wlth a v1ew to thelr abeorptlon as Eﬁ.'

P . . e ,} - FTSER - '

: regular employees in the respectlve posts hela by them. ’Forﬁi

reckonzng the pEIlod of 240 days, the breaks in. between,'

should be ignored., Ahe scheme shall be prepared wathin a.

perlod of six months from the date of communication of thls




V“:ldge to the extent of the perio o

P Order. T S o W .-._ .. ) 7 A \

(111) Nhlle preparlng the scheme the reépondentso 

-'xgshall duly take 1nto account théaqualiflcatlons and

t.}experience of the app11c=nt'
‘lgaxtuated. The reSpondents‘shouf ! laxe
| ervice already sutan h
miny them in casual or contzactual basis. They should also |
and &

relax the quahflcations[experience, if necessary,
_treatlng them as formzng ausepcrate block for-the purpOSe’
of regalarrsatron.' | | |
'(1v) c' Urtil the scheme is so prepared‘aodfthéaquasrion>f*
of absorption 1s settled the applicants should be : |
accommodated/adjusted in any of the ongozng projects,"
undertaken by the reSpondents. They sﬁal*[%ts;ald nlth

| 1mmediate effect the mrnlmum salary payable to a regular
?:;;amployee 1n a comparable post ‘on- monthly basis.vrgggf;
..‘Yffﬁ;;?

The reSpondents are restralned from ong”ling“
ci”persons with lesser length of sarvice or fresh"rec‘

”J:overlooklng tne preferent1a1 clalms of- the

and those sxmllarly situated, for dolng sxmilar type k
of work tlll they are regularlsed 4in accordance wlth the'
scheme.' The 1nter1m orders alreaoy passed are accordlngly E

made:abéolute. E CD*“



. six case files, -

" There will ‘be no oider as'to’ costs.
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